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CENTRAL ADMNITRATIVE TRIBUNAL 
GUWA}ATI BENCH 

Original AppiiCatiOfl NO.27.2/97 s •. 	 / 

DateOf order: -This the 28th October 1998. 

Non 'ble MR.G.L. SANGLYINE,JflMINISTRATIVE MEMBER 

1. shri HarekriShfla Sah. son of Late Pujan Sah 
presently working as Telephone Operator.SDE 
(Group). in the office of theT1)M.AiZawl.. 
Mizorani 

.....Applicaflt 

By Advocate Mr.B.K. Sharma.Mr.. S.Sarma. 
- 	-vs- 

1. The Union of India, through the Secretary. 
• Ministry.. cf 	1ccfllflur4.cati 0fl Saflsar Bhawan, 

20 AshOk Road, New .De1hi-i3 OOOl. 
1.

, The Chief General Man .ager (TelecorNort.. 
East circ1e,Sh  

3. The Chief General Manager (Telecom), Northern 
TelecomRegion. Kidwal BhaWan, NewDeihI....... 

......RespOndents 

... 
.. 

By AdVocate Mr .A.K .Choudhury,Addl .0 .G.S.C. 

SANGLYINE,MENBER(A): 	.. 

The applicant is a telephone operator... A CBI 

case was pendi against hm bf ore theSpecial Judge. 

New Delhi . Consequently,, he was . transferred from New Delhi. 

to North-East Telecom Circle. He was posted in Mi orfl. 

He continues working in Mizoram 'till date on 17.9.97 he 

submitted representation to the respondents No,,2, the 

Chief General Manager (Telecom). North East Circle Shillong 

requesting for posting in a place . of his choice in 

accordance with a scheme laid down in the Govetnflleflt of 

India, Ministry of Finance Department of Expenditure 

office Memorandum NO.2'0014/3/83-E.IV dated 14.12.1983 aSi. 

he Was due to complete three years of service in the North 

astern Region Ofl 21.11.1997. His place of choce IS any 

division of New.Delhi Circle. 9hre was no reply to the 
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epresentatjon. Therefore, on 1' .12.97 he submitted this 

O.A. NO.272 of 1997. The applicat1on Is diredted against 

he deened refusal of Ithé respondents to consider the 

,peentation daed1 	'ubitted by the applicant for 
/ 

1ransferto New Delhi Clrcl.on completion of his tenure 

of, posting, In North $ast Reg1çninterms o, •, the iáforsa1d O.M. 

the contention of the resp Pndents is that.he.applicant is 

not entitled to the benefit.',of the scheme as he was 

transferred to the .orth Eastern egionun&e Rule, 37 of 

the Ps t and Telegçaph Manual Volume IV In the Interest of 

servIce as a relt of ,a criminal case initiated by.the CBi 

as 	Ir]volved •  in .sapprpri'ation I ,  emezziement caes 

inc.9nnection with which he was also arrested. Acc.ordi'ng to 

them, this scheme i s applica le only to ..'the rormai routine 

transfer. The.othe r contention of the applicant is that the 

• respondents have treated the applicant with discrjml nation 

Three other officers were similarly placed and they were 

transferred to ierala ,fran New Delhi. Being aggrieved with 

the tran.fer crders they had approached the Central 

nstratjve .ribunal, Ernakularn Bench. . The Bench had  

• directed the respondents to consider the cases of thqs 

officers . On consjderatf on by the r.spondents they were 

transferred from Kerala CIrle'to New Delhi Circle. He, 

therefore, submits that a direction maybe issued to the 

respondents to consider his request for his transfer fran 

Mizoram to any place in the New Delhi .DIv4.sin in a similar 

manner. He also submits that such transfer will alleviate 

his diffIculties in attendinq the Court of the Special .dge, 

'Jew.e1hj in connection with his case 'pending before the 

Court. 

2. 	 Heard' learned counsel of both sides. The 

respondents are bound to dIspose of the represeñtatión of 

• applicant as they deem fit. They have not however, 'canmunIcted 
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-• 	 o the apDlc ant hether his represerittion was disposed 

Of. Therefore, he representation is pending disposal by 

the xespondents. However, the applicant is directed to 

sibm.tt a fresh representation statIng his,case clearly 

to the competent authority of the respondents within one 

month from the date of receipt of thisorder, It Is 

further directed that the caapetet authority of the ••  

respondents shall dispose of the representation of the 

applicant with a speaking order on merit and communicate 

the same to the 4pp4ant. wIthin .one month from the date 

of receipt of the representation. 

30 	 The application is disposed of a.aove. 

MO costs. 
im. 
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